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Handing over of Oil I'rospccting Right to 
011 India Limited 

'21. SHRI BEDABRATA BARUA : 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
be pleased to state: 

(a) whether the Oil India Ltd., has 
been requesting Government for handing 
over of the Oil prospecting right of the entire 
North-east India to the exclusion of the Oil 
and Natural Gas Commission; and 

(b) if so, whether this proposal is uDder 
the consideration of Government? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI D. R. CHAVAN) : <a) No, Sir, 

(b) Doci not arlsc. 
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Income-Tax Returns of Ministers 

*23. SHRI SRADHAKAR SUPAKAR : 
SHRI SAMAR GUHA : 
SHRI J. AHMED: 
SHRIMATI SUSHI LA ROHATGJ: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether some Ministers of the Cent­
ral Government have not submitted the 
returns of their incomes to the Income-tax 
authorities for a number of years; and 

(b) if 10, the actioa t ...... n acainst them 
by the Income-tax authorities ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. c. 
SETHI) : (a) No income-tax returns are 
outstanding at present against any Minister 
of the Central Governmellt. 

(b) Action in accordance with the law 
and rules for late filing of returns is taken 
where necessary by the competent authori­
ties. 

SettiOll up of Coal-based Fertilizer Plants 
during Fourtb Plan 

·24. SHRI CHANDRA SHEKHAR 
SINGH: 

SHRI K. HALDER : 
SHRI J. M. BISWAS : 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether any final decision has been 
taken regarding the proposal to set up coal­
based fertilizer plants during the Fourth 
Plan; and 

(b) if so, the details of the decision 
taken ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHE­
MICALS AND MINES AND METALS 
(SHRI D. R. CHAVAN): (a) and (b). Govern· 
ment have decided in principle to establish 
three coal-based fertilizer plants in the 
country at Talcher (Orissa), Ramagundam 
(Andhra Pradesh) and Korba (Madhya 
Pradesh). Each plant will have II capacity 
for production of 228,000 tonnes of nitrogen 
in the form of urea. 

Additional Resources as a result of 
Natiooalisatloo of Banks 

·25. SHRI BEN I SHANKER 
SHARMA: 

DR. P. MANDAL : 
SHRI DEVEN SEN: 
SHRISHRICHAND GOYAL: 

Will the Minister of FINANCE be 
e ased to state : 

(a) the additional resources likely to be 
available to the Centre as a result of nationa­
lisation of banks; 

(b) how they are proposed to be utilized; 
and 

(c) what will be the States share from 
it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : (a) to (c). Nationalisation of the 
major banks will not by itself add to the 
resources which are available for distribution 
as such among the States. The policy of 
the nationalised banks is to lend and invest 
their deposit resources in conformity with 
national policy and objectives. This will 
include lending support to the borrowing pro­
grammes of the Central and State Govern­
ments and semi· Government bodies like 
State Electricity Boards etc. 

Central Loan til We.t Bellgal 
GOl'crnment 

'26. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of FINANCE 
be pleased to state: 

(a) whether it is a fact that the Chief 
Minister, the Finance Minister and the 
Deputy Chief Minister of West Bengal, when 
they met her on the 22nd July, 1969 reques­
ted for a ways and means advance to be 
made available to the Government of West 
Bengal to enable the State Government to 
pay the current year's instalment of the Cent­
ral loan and interest; 

(b) if so, how soon the Rs. 20 crores 
ways and means advance requested for is 
likely to be granted; and 

(c) the details of conditions, if any, 
when will have to be fulfilled by the State 
Government in connection therewith ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI P. c. 
SETHI) : (a) Yes. Sir. The advance sought 
(Rs. 22 crores) W8S, however, for clearing 
the arrears in respect of Central loans and 
interest not paid last year. 




